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Date of Hearing: 29.01.2026    

Date of Decision: 29.01.2026   

 

 

None for the Appellants, as has been the case on last several 

occasions since 09.05.2022 including on last three consecutive dates 

on 11.07.2025, 30.07.2025 and 11.09.2025, on which dates matters 

were listed for hearing.  No one has represented the Appellant M/s. 

Concorde Zoom CHA and for the other Appellant Shri Dinesh Devadiga, 

adjournments were granted on the basis of written request received 

form his learned Counsel at intervals.   

 

2. Learned Authorised Representative is present.  

 

3. As it was well within the knowledge of the Appellants that 

appeals are ready for hearing and they have not appeared 

consecutively on the last three occasions, it can very well be said that 

Appellants are no more interested to pursue its appeal further.  

Consequently, the appeals are dismissed for default and non-

prosecution in terms of Rule, 20 of the CESTAT (Procedure) Rules, 

1982. 

 

(Dictated & pronounced in the open Court) 

 

 

 

 (Dr. Suvendu Kumar Pati)  
Member (Judicial) 
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